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Board Act, 1048, (Placed in
Library. See No. LT-503/67).

(6) A copy of the Coir Industry

(Amendment) Rules, 1867,

in Notification No-

S.0. 1744 in Gazette of Indis,

dated the 20th May, 1067,

under Sub-section (3) of sec-

tion 28 of the Coir Industry

Act, 1958. [Placed in Library.
See No. LT-504/671.

1238 hre
BUSINESS OF THE HOUSE

commencing 5th June, 1067, will con-
gist of 1

(1) Reply of the Railway
Minister.

(2) General discussion on the
General Budget for 1967-88.

(3) Consideration and passing of
the Anti-corruption Laws
(Amendment) Bill, 1067,
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Shri Narendra Singh Mahida

(Anand): The Hindu Religious En-
dowment Bill, 1965 was introduced in
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and at the time of the agitation in
Madras, Government came forward
with a statement that they would
take steps to give statutory shape to
this assurance, I would like to know
when this is likely tp materialise, It
iz gerious because only last week in
Kodaikanal there was a students’ con-
ference in which a resolution was
passed that they were going to start
some agitation if this assurance was
not given statutory shape.

Shri D. C. sharma (Gurdaspur): 1
bow my head to the Business Advisory
Committee because it is presided over
by you. Still, permit me to air gome
of the misgivings that have. The Edu-
cation Commission Report is before
the whole country; it is being discus-
sed by a parliamentary committee
and is being written about in the
newspapers. 1 find that the new
Minister of Parliamentary Affairs
who has now got used to his job has
given only five hours for education
demands. Education should have been
our first priority this time because we
are going to overhaul the whole set
up of education. So, it should be
given more time.

One of the burning questions in the
whole of this country today is whe-
ther India should manufacture atomie
bomb or not on account of the deve-
ments in China. Two hours have
been given to atomic energy as if 1t
is a tin factory which requires only
two hours. I think the atomie energy
department which is presided over
by the Prime Minister herself and
which has given rise to many contro-
versial questions today should have
received a larger messure of time than
given to it now.

Mr. Speaker: All this was sgreed
to in the Business Advisory Com-
mittee. The report was adopted by
this House,

Shri D. C. Sharma: | bave got %
say a lot about the Ministry of Paxlia-
mentary Affsirs this time. I think
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we have been given only one hour. I
think many Members want to express
their opinion about the Ministry or
the Department of Parliamentary
Affairs, for which I think only one
hour has heen given. 1 plead with
you with folded hands, because you
also come with folded hands before
us when you occupy the Chair; please
give more time for discussing the
Demands for Grants of the Education
Ministry, please give time for discus-
sing the Education Commission report
and also for the Department of Parlia-
mentary Affairs.

Shri 8. M. Banerjee (Kanpur): 1
am happy t0 see that an official resolu-
tion hag been brought by Government
to have a complete and exhaustive
discussion on the report of the Mono-
polies Inguiry Commission and the
R. K. Hazari Committee report. 1 say
that the time is good now for having
a comprehensive discussion on these
reports especially when the budget
has been presented and is going to
be discussed shortly in this House,
That is one thing.

The second thing is this. We have
been demanding in this House the
asudit report of Ruby General Insur.
ance Company and New Asiatic Com-
pany. That was denied to us. That
has been denied to us for the last
seven years, Now that we will be
discussing the Birla House in the
R. K. Hazari Report, I request that
copies of the audit report of these
two companies should be laid on the
Table of the House and thus be made
avgailable to us.
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They are of sufficient importonce, but
their turn pnever comes. For the last
2 months, 24 motions have accumu-
lated. They should be discussed.
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Shri Ranga (Srikakulam): We

thought this question about the
Sikkim Maharaja would not be raised,
because we have treaty relations with
them, and it is rather a delicate
matter. Now that it has been raised,
1 would like the Foreign Minister to
take an early opportunity of clearing
the clouds, so that there will not be
any misunderstanding between the
Sikkim Maharaja and his State on the
one side and ourselves on the other.

Shri Surendranath Dwivedy (Ken-
drapara): Next week sometime must
be provided to discuss the West Asian
situation. It is a very important
matter. If the budget discussion
starts, we will have no opportunity
to discuss it. After the Railway
Minister replies, is it possible for the
Parliamentary Affairs Minister to pro-
vide time for this discussion either
on a private motion or on a statement
from the Minister? I hope, 8ir, you
will agree that it is important.

Mr. Speaker: I agree it is important
and that is why I have told Govern-
ment that sometime must be found
for it. About Sikkim, T thought it
was not proper to discuss it and so I
disallowed it. It has been raised now.
1 agree it is a delicate matter and I
do not know whether it should be
discussed and whether we have treaty
obligations, as Mr, Ranga pointed out.
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Member, but the budget discussion
and so many things are there.

Dr. Ram Subhag Singh: Sir, we
shall only be too happy to accom-
modate the view points expressed
more particularly about the No-day-
yet-named motions, because three or
four hon. Members including Shri
Surendranath Dwivedy, Shri Prakash
Vir Shastri, Shri Ranga and Shri
Madhu Limaye pointed out regarding
that, and also about West Asia, the
danger from Pakistan, the security of
this country and the Sikkim affair,
But, Sir, as you know, soon after the
reply of the Railway Minister the
General Budget will be taken up. Of
course, I will discuss the matters that
have been raised here with my other
colleagues. In the General Discussion
on the General Budget all these things
can be very aptly discussed (Inter-
ruption). The only difficulty is, the
budget will have to be discussed in
both the Houses.

Shri 8. Kandappan: What about the
Language Bill?

Dr. Ram Subhag Singh: I am com-
ing to that. Unleas and until the
General Discussion on the General
Budget iz concluded here it will be
very difficult to complete the work.
We are too keen that the Hazari Com-
mittee's Report should also be discus-
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There was mention sbout the Con-
stitution Amendment Bill, Every-
thing will be possible only after the
Budget Debate is over because it will
have to be adopted by the third week
of July., There is not much time
after that. I may tell Shri Mahida
that the Hindy Religious Endowment
Bil] will also have to wait and find
time. It will be taken up at a suit-
able time,

B. 0. H.

Then, our colleague, Shri D. C.
Sharma, who has become too old now.
(Interruption).

Sbhri D, C. Sharma: I do not pay
court to you. Other Members come
and pay court to you. Do not call
me old or anything of that kind. I
can pay you back in the same coin.

st wy fowdr : wa A Poaw &
wat % watg &1

Bhri D, C. Sharma: Whatever your
position may be, I will not pay court
to you.

Dr. Ram Subhag Singb: He pointed
out about the Education Commission's
Report. The same thing that 1 have
said about others applies to that also.
Atomic Energy Demands have been
allotted two hours. Sir, one hour is
at your discretion and if you so desire
you can allot that time also.
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wili btring a no-confidence motion.
him,
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Dr. Ramr Subhag Singh: All right.
I withdraw it.

Mr. Speaker: Now, before we
adjourn for lunch I may say that the
Railway Budget is to be discussed now
and we have got another two hours
io go. All the Opposition parties
have completely exhausted their time
at the cost of the Congress Party.
(Interruptions). From the papers 1
have got I find that DMK has 1 minute
and Jan Sangh 2 minutes.

13 hrs.
Some hon. Members: No, no.

Mr. Speaker: ] am speaking from-
the records before me. According to.
the note before me, only PSP has got
10 minutes and the rest of the time
belongs to the Congress. I do not
think any Member can make a speech.
in 1 minute.

Wiagfrd e wTor A &
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Mr. Speaker: I would suggest that'
whatever time is left today, 1§ or 3.
hours, can be taken up by the hon.
Members. The hon. Railway Minister
will reply to the debate on Monday
morning after the question hour.

Shrli Rane (Buldana): Those hon.
Members who could not get an oppor-
tunity to speak during the general
discussion can make their points
during the discussion on the demands
in respect of Railway Board. This was
allowed in the past.

Mr. Speaker: Yes, that can be done.
Now we will sdjourn for lunch.

1302 hrs.

The Lok Sabha then adjourned for
lunch till Fourteen of the Clock.



